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CENTRAL ADRINISTRATIVE TRIBUNAL SN
PRINCIPAL BENCH éi/)

0.0 ﬁﬂoge‘y of 1994

Now ODolhi this tho 4th day of RHarch, 199%,

Hon®blo Shri Justico K.M. Agartual, Chaimen o

Hon'blo Shri N. Schu, Rexbaz (n)o

]

Shri Yijay Pel

Houso No.1962
Chondulal Harijon RAohalla,

Kotlo RAubarakpur, A
flow Dolhi ‘ so0c0 Applicent

(8y Advocatos Shri R.P. Raju)

Yersus

9, Union of India
through its Secretary
Departmont of Homen and
Child, Rinistry of Human
Rogourcos, 1CCY Building,
Moy Delhi,

2., Tho Under Secretary
Department of Homen and Child,
icCY Buildimg ,
fley Delhi 6a00 Respandanta.

( done for the regpondents ).

ODRDER

Shri Justice K.R. Agarval

This is an application under Section 99 of tho
ndoinistrative Tribunals Act, 1985 ébr declaring thet tho
opplicant is a temporary enployes and to treat hic in
continuous cervice since Juns, 1993,

2. Tho applicant claims to have worksd i thé‘@cpartécﬁt;f

of yomen and Child Development, New Dolhi on daily vago sosis’

iyr~//eince Juno, 1991 and as per the certificate (Annoxuro A@Z); 7‘
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he was on such dolly vage basis for the pericd batgﬁgn

Juno 1991 and February, 1992, Further docunents filcd

as Annexure A=3 and  Annexure A-=4 yould shou that ho

continued in such employment till Janwery;9993. 1t io

alleged in paragraph 4.3 of the application that aftoer

February, 1992, he wua® transferred to the National CGmmisaiéﬁi'

for Womon, 4, Deen Dayal Upadhyaya Rarg, New Delhi, whors ho *

yorked till 3,6,1993, After 3.6.1993, his servicus uaro 

discontinued wvhich impelled him to ?ilo the application

befors the tLabour Commission who was pleased to direct hi&l

to approach the concerned aufhorities. Thereaftor the

prosent application for the said reliefs was filed,

3. After hearing the learned coungel for the asplic&h§;: t 

and permging some orders passed by this Tribumal in similaﬁi"

caocs, uwo are of the vieu that the applicant io noﬁ omtﬁélqﬁ” a

to ony of the reliefs claimed in the application oz per

the scheme Pormulated by the Government., Ho appeors to &Og'ﬁf

ontitled to get o temporary status in the said dépaztmeﬁﬁ

being recognised and accordingly a dirsction to the mospﬁnﬁéﬁéa

to consider his case for appointment on rogular basio dd‘ |

and uhen a vacahcyvarises;

80 In the result, this application is alloucd to tho .

entent of directing the respondents to givs the applicant

a temporary status and to consider his case for @ppoimt@eﬁt?;

against any vacancy that occurs in near futurc. No caatﬁgfj“
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(K.R.ABARWAL)
CHAIRMAN
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REABER (2)




